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 under  sub-section  (1)  of  section
 619A  of  the  Companies  Act,  1956:—~

 Gi)  (a)  Review  by  the  Govern-
 ment  on  the  working  of  the  State
 Trading  Corporation  of  India  Li-
 mited,  New  Delhi,  for  the  year

 ‘1978-74,

 (b)  Annual  Report  of  the  State
 Trading  Corporation  of  India  Li-

 mited,  New  Delhi,  for  the  year
 1973-74  along  with  the  Audit-
 ed  Accounts  and  the  comments  of

 the  Comptroller  and  Auditor  Gen-
 eral  thereon.  [Placed  in  Library,

 See  No.  LT-8744/74}

 (ii)  (a)  Review  by  the  Govern-
 ment  on  the  working  of  the  Pro-
 jects  and  Equipment  Corporation
 of  India  Limited,  New  Delhi,  for
 the  year  1973-74.

 (b)  Annual  Report  of  the  Pro-
 jects  and  Equipment  Corporation

 of  India  Limited,  New  Delhi,  for
 the  year  1973-74  along  with  the
 Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  General  thereon.  [Placed
 m  Library.  See  No.  LT-8745/74],

 (iti)  (a)  Review  by  the  Govern-
 ment  on  the  working  of  the
 Handicrafts  and  Handlooms  एज

 ports  Corporation  of  India  Limit.
 ed,  New  Delhi  for  the  year 1972-74.

 (b)  Annual  Report  of  the  Han-
 Gicrafts  and  Handiooms  Exports
 Corporation  of  India  Limited,  New
 Delhi,  for  the  year  ‘1978-74,  along
 with  the  Audited  Accounts  and
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 the can’  nuance  of  Protection  to  the Sericulture  Ind  (Hindi  ver. sion)  under  sub-section  (2 tion  16  of  the  Tariff  Comteet  > Act,  1951,  [Piaceg  in  Library,  See No.
 LT-8767  ‘Ay.
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 MESSAGE  FROM  RAJYA  SABHA
 SECRETARY.G  Sir,  1 have  tg  report  the  following  Message received  from  the  Secretary.Generaj of  Rajya  Sabha:

 which  Was  passed  by  the  Lok  Sabha at  its  Sitting  held  on  the  6th  Decem. ber,  1974."

 14.91  bes,

 ASSENT  TO  BILL
 SECRETARY.q  :  Sir,  I  lay On  the  Table  the  Small  Coing  (Offen. ९९)  Amendment  Bill,  1974  passed  by the  Houses  of  Parliament  during  the Current  session  and  assented  to  since

 on  the  pitt  last  made  to  the  House “+


